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KRI SHNA Bl HARI DUBEY Appel | ant ('s)
VERSUS

REG STRAR GENERAL, HI GH COURT OF JUDI CATURE

OF ALLAHABAD & ORS. Respondent ( s)
(with appln. (s) for deletion of the name of respondent and

perm ssion to file additional documents and suspensi on of sentence
and office report)
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Crl.A No. 1145-1146/2015

(Wth appln.(s) for stay and appln.(s) for suspension of sentence
and O fice Report)

Date : 01/10/2015 These appeals were called on for hearing today.
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For Respondent (s)

UPON hearing the counsel the Court made the follow ng
ORDER

In view of letter circulated by | earned counsel for
the petitioner seeking adjournment, matters are adjourned
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for six weeks.
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